LOX SABHA DEBATES

LOK SABHA

Saturday, September 1st 1873/Bhadra
10, 1885 (Saka)

The Lok Sabha met at Eleren of the
Clock

{Ma. Srzaxzz 1n the Chair]
MESSAGE FROM RAJYA SABHA

SECRETARY: BSir, I have to re-
port the following message received
from the Secretary of Rajya Sabha:—

“In accordance with the provi-
giong of Rule 111 of the Ruleg of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Industries
(Development and Regulation)
Amendment Bill, 1973, which has
been passed by the Rajva Sabha at
its sitting held on the 30th August,
1873."

—

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL

Ag passed BY RaJvA SABHA

SECRETARY: Sir, I lay on the
Teble of the House the Industries
(Development and  Regulation)
Amendment Bill, 1973, as passed by
Rajya Sabha.
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11.62 hrs,
QUESTION OF PRIVILEGE

MR. SPEAKFR: 1 want to tell
Mr Limaye that I am keeping his
privilege motion. There is one no-
confidence motion also; I will take 8
up later on. I am looking into the
privilege motion.
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3 Question SEPTEMBER 1, 1978
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I know whatever
15 given after 10 O’ Clock will not be
taken up on that day.

MR SPEAKLCR Why did you give
it after 10 O’ Clock? (Interruplions)
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5 Question of
Privilege

SHRI1 8. M. BANERJEE (Kanpur):
1 have a submission to make .......
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SHRI 8. M BANERJEE- May I
make a submission?
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MR SPEAKER Don't take the
fime of the House Please write to
me and I will gee.

SHRI S M BANERJEE: | have
already written to you. 1 sent st be-
fore 10 O’ Clock

WoqsT WEIGA . %A WTA WIT

afew af a7 )
oft QRo quio wRAT : § Aew
AL E Ay

MR. SPEAKER: Nothing else ex-
eept passing this Bill today.

SHRI 8 M. BANERJEE: This is a
very serious matier ...

BHADRA 10, 1805 (SAKA)

Code of Criminal §
Precedure Bill

MR, S’EAKER: I an rot tzkiny
notice of anything today except
passing this Bill. We have parted
with this holiday not for all these
purposes but only for the speculle
purpose of passing this Bill Why do
you take the time out of the time
aliotted for this purpose.

SHRI 8. M. BANERJEL 5th
the last day of the session. This s a
serious matter. (Inierruptions)

MR SPEAKER: I am not takin
any cognizance of this. You please
write to me and I will send it to the
Minister. I am not going to call any-
body else except Shri Vaipayee, to
continue hs speech.

—— p——

11.15 hrs,

CODE OF CRIMINAL PROCEDUHE
BILL—Contd.

MR SPEAKZR- We 1we-c on
Clause 144 Shri Vajpayee to con-
tinue his speech
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